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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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... (sgagm)
MADAM SPEAKER: Question Hour. Q.101 — Dr. M. Thambidurai.

... (Interruptions)

11.0% hrs.

At this stage Shri Dilipkumar Mansukhlal Gandhi and some other hon. Members
came and stood on the floor near the Table

... (cgagm)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~

11.0% hrs.

At this stage Shri Shailendra Kumar and some other hon. Members
came and stood on the floor near the Table
... (cgagm)

LAY FRISAT : 96 S8V | U BTl Tl SIfg|

... (cgagm)

11.0% hrs.

At this stage Shri Chandrakant Khaire and some other hon. Members
came and stood on the floor near the Table

... (cgagm)

11.01 hrs.

At this stage Shri S. Semmalai and some other hon. Members
came and stood on the floor near the Table

... (cgagm)
&Y HBISAT : U9 Plel gl oy |
... (cgagm)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

* Not recorded
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11.02 hrs.
The Lok Sabha then adjourned till Twelve of the Clock.
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12.00 hrs.
The Lok Sabha reassembled Twelve of the Clock

(Dr. Girija Vyas in the Chair)

12.0% hrs.

At this stage Shri Shailendra Kumar, Shri Ganesh Singh and some other hon. Members
came and stood on floor of near the Table
... (Interruptions)
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12.0% hrs.

PAPERS LAID ON THE TABLE

MADAM CHAIRMAN: Now, Papers to be laid.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Madam, on behalf of Shri Pranab Mukherjee, I beg to lay on

the Table a copy of the Report (Hindi and English versions) of the Comptroller and

Auditor General of India-Union Government (Civil) (No. 19 of 2010-11)-Performance

Audit Report on the Issue of Licences and Allocation of 2G Spectrum by the

Department of Telecommunications, Ministry of Communications and Information

Technology for the year 2010-2011 under Article 151(1) of the Constitution.

(Placed in Library, See No. LT 3186/15/10)

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI DINSHA PATEL): Madam, I beg to lay on the
Table:-

(1)

\(2)

(i) A copy of the Annual Report (Hindi and English versions) of the Institute
for Design of Electrical Measuring Instruments, Mumbai, for the year 2009-2010,
alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Institute for Design of Electrical Measuring
Instruments, Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3187/15/10)
(i) A copy of the Annual Report (Hindi and English versions) of the Central
Institute of Hand Tools, Jalandhar, for the year 2009-2010, alongwith Audited
Accounts.
(1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Central Institute of Hand Tools, Jalandhar, for
the year 2009-2010.

(Placed in Library, See No. LT 3188/15/10)
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3)

4

)

(6)

(1) A copy of the Annual Report (Hindi and English versions) of the MSME-
Technology Development Centre (Electronics Service & Training Centre),
Nainital, for the year 2009-2010, alongwith Audited Accounts.
(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development Centre
(Electronics Service & Training Centre), Nainital, for the year 2009-2010.

(Placed in Library, See No. LT 3189/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the MSME-
Tool Room (Tool Room & Training Centre), Guwahati, for the year 2009-2010,
alongwith Audited Accounts.
(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Tool Room & Training
Centre), Guwabhati, for the year 2009-2010.

(Placed in Library, See No. LT 3190/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the MSME
Tool Room (Indo-German Tool Room), Ahmedabad, for the year 2009-2010,
alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME Tool Room (Indo-German Tool
Room), Ahmedabad, for the year 2009-2010.

(Placed in Library, See No. LT 3191/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the Central
Tool Room & Training Centre, Kolkata, for the year 2009-2010, alongwith
Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Central Tool Room & Training Centre,
Kolkata, for the year 2009-2010.

(Placed in Library, See No. LT 3192/15/10)
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(7

®)

©)

(10)

(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Central Tool Room & Training Centre), Bhubaneswar, for
the year 2009-2010, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Central Tool Room &
Training Centre), Bhubaneswar, for the year 2009-2010.

(Placed in Library, See No. LT 3193/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Central Tool Room), Ludhiana, for the year 2009-2010,
alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Central Tool Room),
Ludhiana, for the year 2009-2010.

(Placed in Library, See No. LT 3194/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Process and Product Development
Centre), Agra, for the year 2009-2010, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development Centre
(Process and Product Development Centre), Agra, for the year 2009-2010.

(Placed in Library, See No. LT 3195/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Central Institute of Tool Design), Hyderabad, for the year
2009-2010, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Central Institute of Tool
Design), Hyderabad, for the year 2009-2010.

(Placed in Library, See No. LT 3196/15/10)
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(11)

(12)

(13)

(14)

(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Indo-German Tool Room), Indore, for the year 2009-2010,
alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Indo-German Tool
Room), Indore, for the year 2009-2010.

(Placed in Library, See No. LT 3197/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Indo-Danish Tool Room), Jamshedpur, for the year 2009-
2010, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Indo-Danish Tool
Room), Jamshedpur, for the year 2009-2010.

(Placed in Library, See No. LT 3198/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Indo-German Tool Room), Aurangabad, for the year 2009-
2010, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Indo-German Tool
Room), Aurangabad, for the year 2009-2010.

(Placed in Library, See No. LT 3199/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Central Footwear Training Institute),
Agra, for the year 2009-2010, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development Centre
(Central Footwear Training Institute), Agra, for the year 2009-2010.+

(Placed in Library, See No. LT 3200/15/10)
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(15) (@) A copy of the Annual Report (Hindi and English versions) of the

(16)

(17)

MSME-Technology Development Centre (Central Footwear Training Institute),
Chennai, for the year 2009-2010, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development Centre
(Central Footwear Training Institute), Chennai, for the year 2009-2010.

(Placed in Library, See No. LT 3201/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Process-cum-Development Centre),
Meerut, for the year 2009-2010, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development Centre
(Process-cum-Development Centre), Meerut, for the year 2009-2010, for the
year 2009-2010.

(Placed in Library, See No. LT 3202/15/10)
A copy of the Coir Industry (Seventeenth Amendment) Rules, 2010 (Hindi and
English versions) published in the Notification No. G.S.R. 810(E) in Gazette of
India dated 4™ October, 2010, under sub-section (4) of Section 26 of Coir
Industry Act, 1953.

(Placed in Library, See No. LT 3202-A/15/10)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Madam, on behalf of Shri Ajay Maken, I beg

to lay on the Table:-

(1)

A copy each of the following Notifications (Hindi and English versions) under
sub-section (3) of Section 156 of the Indo-Tibetan Border Police Force Act,
1992:-



16.11.2010

(1)

(i)

(iii)

(iv)

)

(vi)

(vii)
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The Indo-Tibetan Border Police Force, Animal Transport Cadre (Non-
gazetted) Recruitment Rules, 2010 published in Notification No. G.S.R.
656(E) in Gazette of India dated 4™ August, 2010.

(Placed in Library, See No. LT 3203/15/10)
The Indo-Tibetan Border Police Force, Armourer Cadre (Group ‘B’ and
‘C’ Posts) Recruitment Rules, 2010 published in Notification No. G.S.R.
670(E) in Gazette of India dated 11" August, 2010.

(Placed in Library, See No. LT 3204/15/10)
The Indo-Tibetan Border Police Force Veterinary Cadre (Group ‘B’ and
‘C’ Posts) Recruitment Rules, 2010 published in Notification No. G.S.R.
671(E) in Gazette of India dated 11"™ August, 2010.

(Placed in Library, See No. LT 3205/15/10)
The Indo-Tibetan Border Police Force, Inspector (Librarian), Group ‘B’
Posts, Recruitment Rules, 2010 published in Notification No. G.S.R.
685(E) in Gazette of India dated 19™ August, 2010.

(Placed in Library, See No. LT 3206/15/10)
The Indo-Tibetan Border Police Force, Pioneer Cadre Group ‘B’ and ‘C’
Posts, Recruitment Rules, 2010 published in Notification No. G.S.R.
686(E) in Gazette of India dated 19™ August, 2010.

(Placed in Library, See No. LT 3207/15/10)
The Indo-Tibetan Border Police Force, Education and Stress Counsellor
Cadre Group ‘A’ and ‘B’ Posts, Recruitment Rules, 2010 published in
Notification No. G.S.R. 687(E) in Gazette of India dated 19" August,
2010.

(Placed in Library, See No. LT 3208/15/10)
The Indo-Tibetan Border Police Force, Constable (Water Carrier) and
Constable (Safai Karmachari) Group ‘C’ Posts, Recruitment Rules, 2010
published in Notification No. G.S.R. 691(E) in Gazette of India dated 20
August, 2010.
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)

3)
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(Placed in Library, See No. LT 3209/15/10)

(viii)) The Indo-Tibetan Border Police Force, Constable (Cook), Constable

(ix)

(Washerman) and Constable (Barber) Group ‘C’ Posts, Recruitment Rules,
2010 published in Notification No. G.S.R. 692(E) in Gazette of India
dated 20™ August, 2010.

(Placed in Library, See No. LT 3210/15/10)
The Indo-Tibetan Border Police Force, Tailor, Cobbler and Gardener
Cadre, Group ‘B’ and Group ‘C’ Posts Recruitment Rules, 2010
published in Notification No. G.S.R. 693(E) in Gazette of India dated 20
August, 2010.

(Placed in Library, See No. LT 3211/15/10)

Nine statements (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

A copy each of the following Notifications (Hindi and English versions) under

Section 18 of Central Reserve Police Force Act, 1949, Section 141 of the Border

Security Force Act, 1968, Section 156 of the Indo Tibetan Border Police Force
Act, 1992, Section 155 of the Sashastra Seema Bal Act, 2007 and Section 165 of
the Assam Rifles Act, 2006:-

(1)

(i)

(iii)

The Central Paramilitary Forces Combined (Dental Surgeons Cadre)
Recruitment Rules, 2010 published in Notification No. G.S.R. 647(E) in
Gazette of India dated 2" August, 2010.
The Central Paramilitary Forces Combined (Specialist Medical Officers’
Cadre) Recruitment Rules, 2010 published in Notification No. G.S.R.
648(E) in Gazette of India dated 2™ August, 2010.
The Central Paramilitary Forces Combined (Super Specialist Medical
Officers’ Cadre) Recruitment Rules, 2010 published in Notification No.
G.S.R. 649(E) in Gazette of India dated 2™ August, 2010.

(Placed in Library, See No. LT 3212/15/10)
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(4) A copy of the Assam Rifles Rules, 2010 (Hindi and English versions) published
in Notification No. G.S.R. 701(E) in Gazette of India dated 25™ August, 2010 under
sub-section (3) of Section 165 of the Assam Rifles Act, 2006.
(Placed in Library, See No. LT 3213/15/10)
(5) A copy of the Central Industrial Security Force, Security Wing, Sub-Inspector
(Executive) Recruitment Rules, 2010 (Hindi and English versions) published in
Notification No. G.S.R. 834(E) in Gazette of India dated 13™ October, 2010 under
Section 22 of the Central Industrial Security Force Act, 1968.
(Placed in Library, See No. LT 3214/15/10)
(6) A copy each of the following Notifications (Hindi and English versions) under
sub-section (3) of Section 139 of the National Security Guard Act, 1986:-
(1) The Central Industrial Security Force, Security Wing, Sub-Inspector
(Executive) Recruitment Rules, 2010 published in Notification No. G.S.R.
834(E) in weekly Gazette of India dated 25™ July, 2010.
(i1))  The National Security Guard (Group ‘A’ posts) Recruitment Rules, 2010
published in Notification No. G.S.R. 120 in weekly Gazette of India dated
31% July, 2010.
(Placed in Library, See No. LT 3215/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Madam, I beg to lay on the
Table:-
(1) A copy of the Notification No. G.S.R. 793(E) (Hindi and English versions) in
Gazette of India dated 30" September, 2010, making certain amendments in the
Notification No. G.S.R. 551(E) dated 21* June, 2010 under Section 83 of the Standards
of Weights and Measures Act, 1976.
(Placed in Library, See No. LT 3216/15/10)
(2) A copy of the Plant Varieties Protection Appellate Tribunal (Applications and
Appeals) Rules, 2010 (Hindi and English versions) published in Notification No. G.S.R.
772(E) in Gazette of India dated 21* September, 2010, under Section 97 of the
Protection of Plant Varieties and Farmers’ Rights Act, 2001.
(Placed in Library, See No. LT 3217/15/10)
(3) () A copy of the Annual Report (Hindi and English versions) of the Small
Farmers’ Agri-Business Consortium, New Delhi, for the year 2009-2010,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Small Farmers’ Agri-Business Consortium, New Delhi, for
the year 2009-2010.
(Placed in Library, See No. LT 3218/15/10)
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (KUNWAR R.P.N. SINGH): Madam, I beg to lay on the Table:-
(1) A copy each of the following Notification (Hindi and English versions) under
Section 37 of the National Highways Authority of India Act, 1988:-
(1) The National Highways Authority of India (the term of office and other
conditions of Service of Members) Amendment Rules, 2009) published in

Notification No. G.S.R. 549(E) in Gazette of India dated 24" July, 2009.
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)

3)

(i)

(iii)

19

The National Highways Authority of India (the term of office and other
conditions of Service of Members) Amendment Rules, 2009 published in
Notification No. G.S.R. 711(E) in Gazette of India dated 30™ September,
2009.
The National Highways Authority of India (the term of office and other
conditions of Service of Members) Amendment Rules, 2010 published in
Notification No. G.S.R. 483(E) in Gazette of India dated 8" June, 2010.
(Placed in Library, See No. LT 3219/15/10)

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

A copy each of the following Notifications (Hindi and English versions) under

Section 10 of the National Highways Act, 1956:-

(1)

(i)

(iii)

(iv)

S.0. 963(E) published in Gazette of India dated the 27 April, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 31C (Bijni-WB Border Section) in the
State of Assam, alongwith a delay statement.

S.0. 964(E) published in Gazette of India dated the 27™ April, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 31 (Nalbari-Bijni Section) in the State
of Assam, alongwith a delay statement.

S.0. 1498(E) published in Gazette of India dated the 21* June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 22 (Kalka-Shimla Section) (Bypass
Chainage) in the State of Himachal Pradesh.

S.0. 1502(E) published in Gazette of India dated the 21* June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 22 (Zirakpur-Parwanoo Section)

(Bypass Chainage) in the State of Himachal Pradesh.



16.11.2010

)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)
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S.0. 1998(E) published in Gazette of India dated the 13™ August, 2010,
authorising the Sub-Divisional Officer (Civil), as the competent authority
to acquire land for building, maintenance and operation of National
Highway No. 21 (New NH No. 154) in the State of Himachal Pradesh.
S.0. 2410(E) published in Gazette of India dated the 4™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 20 (New NH No. 154) in the State of
Himachal Pradesh.

S.0. 1470(E) published in Gazette of India dated the 18" June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 10 (Rohtak-Hissar Section) in the
State of Haryana.

S.0. 1623(E) published in Gazette of India dated the g™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 71 (Rohtak-Bawal Section) in the
State of Haryana.

S.0. 1806(E) published in Gazette of India dated the 23™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 2 (Delhi-Agra Section) in the State of
Haryana.

S.0. 1727(E) to S.0. 1733(E) published in Gazette of India dated the 19™
July, 2010, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No.
1 (Panipat-Jallandhar Section) in the State of Punjab.

S.0. 766(E) and S.O. 767(E) published in Gazette of India dated the 6"
April, 2010, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No.

15 (Pathankot-Amritsar Section) in the State of Punjab.
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(xii)

(xiii)

(xiv)

(xv)

(xv1)

(xvii)

21

S.0. 1049(E) published in Gazette of India dated the 10™ May, 2010,
authorising the Officers, mentioned therein, as the competent authority to
acquire land for building, maintenance and operation of National
Highway No. 95 in the State of Punjab.

S.0. 1448(E) published in Gazette of India dated the 16™ June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of different stretches of National Highway No. 1A (Jalandhar-
Pathankot Section) in the State of Punjab.

S.0. 1449(E) published in Gazette of India dated the 16™ June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of different stretches of National Highway No. 1A (Pathankot-
Jammu Section) in the State of Punjab.

S.0. 1450(E) published in Gazette of India dated the 16" June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 1A (Mukerian-Pathankot Section) in
the State of Punjab.

S.0. 1451(E) published in Gazette of India dated the 16" June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 1A (Jalandhar-Pathankot Section) in
the State of Himachal Pradesh.

S.0. 2186(E) published in Gazette of India dated the 7™ September, 2010,
authorising the Special Land Acquisition Officer and Estate Officer
National Highways, Bangalore, as the competent authority to acquire land
for building, maintenance and operation of National Highway No. 234

(Belur-Banavara Section) in the State of Karnataka.

(xviii) S.0. 2187(E) published in Gazette of India dated the 7" September, 2010,

authorising the Special Land Acquisition Officer and Estate Officer

National Highways, Bangalore, as the competent authority to acquire land
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(xix)

(xx)

(xx1)

(xxii)

22

for building, maintenance and operation of National Highway No. 234
(Huliyar-Sira Section) in the State of Karnataka.

S.0. 2611(E) published in Gazette of India dated the 22 October, 2010,
authorising the Officers, mentioned therein, as the competent authority to
acquire land for building, maintenance and operation of National
Highway No. 90 in the State of Rajasthan.

S.0. 1294(E) published in Gazette of India dated the 1% June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 12 (Rajmarg-Bareli Section)
(including construction of bypass) in the State of Madhya Pradesh.

S.0. 1577(E) published in Gazette of India dated the 2™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 3 (Khalghat-M.P./Maharashtra
Border Section) in the State of Madhya Pradesh.

S.0. 1699(E) published in Gazette of India dated the 19" July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 3 (Khalghat-M.P./Maharashtra
Border Section) in the State of Madhya Pradesh.

(xxiii) S.0. 1701(E) published in Gazette of India dated the 19" July, 2010,

regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 26 (Jhansi-Lakhnadon Section) in the
State of Madhya Pradesh.

(xxiv) S.0. 1426(E) published in Gazette of India dated the 14™ June, 2010,

(xxv)

regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 3 (Dewas-Indore Section) in the State
of Madhya Pradesh.

S.0. 1378(E) published in Gazette of India dated 10" June, 2010, making
certain amendments in the Notification No. S.0. 1041(E) dated 27" June,
2007.
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(xxvi) S.0. 1423(E) published in Gazette of India dated 14" June, 2010, making
certain amendments in the Notification No. S.O. 2974(E) dated 23™
November, 2009.

(xxvii)S.0. 1444(E) published in Gazette of India dated the 16™ June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. NE-II (Eastern Peripheral
Expressway) (Sonepat Section) in the State of Haryana.

(xxviii) S.0. 1569(E) published in Gazette of India dated the 2™ July,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Bahadurgarh-
Rohtak Section) in the State of Haryana.

(xxix) S.0. 1814(E) published in Gazette of India dated the 23™ July, 2010,
regarding acquisition of land for construction of Foot Over Bridges on
National Highway No. 8 in the State of Haryana.

(xxx) S.O. 1343(E) published in Gazette of India dated the 9™ June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 46 (Krishnagiri-Walajahpet Section)
in the State of Tamil Nadu.

(xxxi) S.0. 839(E) published in Gazette of India dated the 12™ April, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 47 (Nagercoil-Kavalkinaru Section)
in the State of Tamil Nadu.

(xxxii)S.0. 1392(E) published in Gazette of India dated the 10" June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 47 (Kerala/Tamil Nadu Border to
Kanniyakumari Section) in the State of Tamil Nadu.

(xxxiii) S.0. 754(E) published in Gazette of India dated the 5t April, 2010,

regarding acquisition of land for building, maintenance, management and
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operation of National Highway No. 47 (Chengapalli-Walayar Section) in
the State of Tamil Nadu.

(Xxx1V) S.0. 1352(E) published in Gazette of India dated the 9™ June,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45 (Dindigul to
Theni and Kumuli Section) in the State of Tamil Nadu.

(xxxv)S.0. 887(E) published in Gazette of India dated the 20™ April, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 47 (Kerala/Tamil Nadu Border-
Kanniyakumari Section) in the State of Tamil Nadu.

(xxxvi) S.0. 888(E) published in Gazette of India dated the 20™ April,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 68 (Salem-
Ulundurpet Section) in the State of Tamil Nadu.

(xxxvii) S.0. 1268(E) published in Gazette of India dated the 1% June,
2010, regarding acquisition of land for building (widening), maintenance,
management and operation of National Highway No. 5 (Madras-
Vijayawada Section) in the State of Tamil Nadu.

(xxxviii) S.0. 1076(E) published in Gazette of India dated the 13" May,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 3 (MP/MH Border-
Dhule Section) in the State of Maharashtra.

(Xxx1X) S.0. 1499(E) published in Gazette of India dated the 21% June,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 in the State of
Maharashtra.

(x)  S.0. 1500(E) published in Gazette of India dated the 21* June, 2010,

regarding acquisition of land for building, maintenance, management and
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operation of National Highway No. 7 (Nagpur-Hyderabad Section) in the
State of Maharashtra.

S.0. 1161(E) published in Gazette of India dated the 18" May, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 69 (Nagpur-Saoner-Pandhurna
Section) in the State of Maharashtra.

S.0. 1712(E) published in Gazette of India dated the 19™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 4A (Belgaum-Goa/KNT Border
Section) in the State of Karnataka.

S.0. 1597(E) published in Gazette of India dated the 6" July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 4 (Dharwad-Belgaum Section) in the
State of Karnataka.

S.0. 1810(E) published in Gazette of India dated the 231 July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 4 (Mulbagal-AP/Karnataka Border
Section) in the State of Karnataka.

S.0. 1811(E) published in Gazette of India dated the 23™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 4 (Mulbagal-Kolar-Bangalore
Section) in the State of Karnataka.

S.0. 509(E) and S.O. 510(E) published in Gazette of India dated the 26™
February, 2010, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No.

18 (Kadapa-Kurnool Section) in the State of Andhra Pradesh.

(xlvii) S.O. 678(E) published in Gazette of India dated the 23™ March, 2010,

regarding acquisition of land for building, maintenance, management and
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operation of National Highway No. 202 (Hyderabad-Yadgiri Section) in
the State of Andhra Pradesh.

S.0. 1016(E) published in Gazette of India dated the 5™ May,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5 (Chilakaluripet-
Vijayawada Section) in the State of Andhra Pradesh.
S.0. 1023(E) and S.0. 1024(E) published in Gazette of India dated the 5™
May, 2010, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No.
5 (Chilakaluripet-Vijayawada Section) in the State of Andhra Pradesh.
S.0. 1045(E) published in Gazette of India dated the 10" May, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 9 (Vijayawada-Machilipatnam
Section) in the State of Andhra Pradesh.
S.0. 1067(E) published in Gazette of India dated the 13™ May, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 9 (Vijayawada-Machilipatnam
Section) in the State of Andhra Pradesh.
S.0. 1042(E) published in Gazette of India dated the 10™ May, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 5 (Chilakaluripet-Rudrakota Section)
in the State of Andhra Pradesh.
S.0. 1176(E) published in Gazette of India dated the 19™ May, 2010,
authorising the Special Deputy Collector (Land Acquisition), National
Highway-5, Visakhapatnam, as the competent authority to acquire land
for building, maintenance and operation of National Highway No. 5 in the
State of Andhra Pradesh.
S.0. 1177(E) published in Gazette of India dated the 19™ May, 2010,

authorising the Revenue Divisional Officer, Vijayanagaram, as the
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competent authority to acquire land for building, maintenance and
operation of National Highway No. 5 in the State of Andhra Pradesh.

S.0. 1178(E) published in Gazette of India dated the 19™ May, 2010,
authorising the Revenue Divisional Officer, Vijayanagaram, as the
competent authority to acquire land for building, maintenance and
operation of National Highway No. 18 (Kadapa-Kurnool Section) in the
State of Andhra Pradesh.

S.0. 1476(E) published in Gazette of India dated the 18" June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 05 (Chilakaluripet-Vijayawada
Section) in the State of Andhra Pradesh.

S.0O. 1284(E) published in Gazette of India dated the 1% June, 2010,
regarding acquisition of land for building (construction) of Chennai
Bypass (Phase-1I) connecting National Highway Nos. 4 and 5 in the State
of Tamil Nadu.

S.0. 1393(E) and S.O. 1395(E) published in Gazette of India dated the
10™ June, 2010, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No.
68 (Salem-Ulundurpet Section) in the State of Tamil Nadu.

S.0. 1572(E) published in Gazette of India dated the 2™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 7 (Madurai-Kanniyakumari Section)
in the State of Tamil Nadu.

S.0. 1425(E) published in Gazette of India dated the 14™ June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 3 (Pimpalgaon-Nashik-Gonde
Section) in the State of Maharashtra.

S.0. 1295(E) published in Gazette of India dated the 1% June, 2010,
authorising the Special Land Acquisition Officer (General), Nagpur, as
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the competent authority to acquire land for building, maintenance and
operation of National Highway No. 7 (Nagpur-Hyderabad Section) in the
State of Maharashtra.
S.0. 1446(E) published in Gazette of India dated 16" June, 2010, making
certain amendments in the Notification No. S.O. 2322(E) dated 14"
September, 2009.
S.0. 1447(E) published in Gazette of India dated 16™ June, 2010, making
certain amendments in the Notification No. S.O. 2321(E) dated 14"
September, 2009.
S.0. 1228(E) published in Gazette of India dated 25" May, 2010, making
certain amendments in the Notification No. S.0. 1459(E) dated 5™
October, 2005.
S.0. 1421(E) published in Gazette of India dated the 14™ June, 2010,
authorising the Deputy Collector and Special Land Acquisition Officer
(General), Nagpur, as the competent authority to acquire land for
building, maintenance, management and operation of National Highway
No. 69 (Nagpur-Saoner-Pandhurna Section) in the State of Maharashtra.
(Placed in Library, See No. LT 3220/15/10)

... (Interruptions)
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12.02 hrs.
Committee on Petition
8™ Report
sft e TTIRm A ([IRTe): Wl ARG, § WERTE @ WAg el § TR W UB & Hid
NAd UF-oTd ¢ WX A WAl IS [HY 9M & IR H iy @i &1 ameat ufided (R den

JIUSHT HAWBROT) IR BT g

12.02Y hrs.

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
6™ Report

SHRIMATI SANTOSH CHOWDHARY (HOSHIARPUR): I beg to present the Sixth
Report (Hindi and English versions) of the Standing Committee on Petroleum and
Natural Gas (2010-11) on Action Taken by the Government on the recommendations

contained in 23" Report (14™ Lok Sabha) on the subject ‘Oil Refineries-A Critique’.

... (Interruptions)

12.02% hrs.

Standing Committee on Social Justice and Empowerment
10™ Report
N s R dtem (aRR): gl weem, # “orggfad SHonfaat ofR o WHRE 9 frardt
(@ PRI B A JAFRH, 2006 BT HFRTEIF--ITD AT a7 W R (v w®
TS =T iR AfmRar dddft wmrft afifa @1 qwat gfadeT (RS qen Rl dxamvn) IR

CEGIR
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12.03 hrs.
STATEMENT BY MINISTER

Recently concluded Commonwealth Games at New Delhi”

THE MINISTER OF YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): Madam, I
beg to lay a statement on the recently concluded Commonwealth Games

(CWQ), 2010, at New Delhi.

The XIX Commonwealth Games have been organized
successfully in Delhi. India, with its rich haul of medals, has
emerged as a significant sporting nation in the world. Indian

Athletes have registered outstanding medal winning performance,
even in those sports such as Gymnastics, Athletics, Swimming, etc.
which have, traditionally, been poor performing Sports. Women
athletes have recorded excellent performances.

The Commonwealth Games, were an occasion to celebrate
sporting excellence. We got an opportunity to present our culture,
our capabilities, and, warm hospitality to the whole world. The
Sports and other Venues, have been acclaimed as among the best in
the world. The Games have left behind, a lasting legacy for Sports,
strengthened the sporting culture in the nation, and given us hope
and inspiration, for greater successes in the future.

It is gratifying that both Houses of Parliament have
acknowledged and expressed their appreciation for the
achievements of our young sportspersons.

The  achievements have been made  possible through the
Scheme Preparation for Indian Team for Commonwealth Games,
2010, In approving this Scheme in June 2008, our Government had
the foresight to recognize the importance of specialized training for
improving the performance of our sportspersons, and, enhanced
the budget allocation from the existing Rs. 40 crores to Rs. 678
crores. The Scheme was implemented for about two-and-a-half years prior to
the CWG-Delhi 2010. Under the Scheme, 1200 sportspersons were
provided intensive training of 305 days in a year with 75 days of

" Laid on the Table and also placed in Library, See No. LT 3221/15/10
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training and exposure to international competitions abroad and high quality
coaching  with  scientific and medical back up in  various
disciplines.

The results of this Scheme have been excellent, with India
winning 101 Medals including 38 Gold Medals, the highest ever in
any major international Sporting Event. The number of medals
won, were more than double the medals, India had won in the last
Commonwealth Games. India stood second in the Medal Tally, after
Australia, and, ahead of other major sporting nations such as
England, Canada and South Africa.

The total approved outlay for CWG, 2010 was of Rs. 11687. 25
crores, including an amount of Rs. 351.48 crores, for the

Commonwealth Youth Games held in Pune in 2008.

The Games were held in 18 disciplines, at 17 Competition
venues. Construction of the Games village was undertaken by
DDA/M/o UD. Training and Competition venues, around the city of
Delhi, were financed and implemented, by various agencies such as
SAI, the DDA, GNCTD, the NDMC, Universities of Delhi and Jamia
Milia. The Government of Delhi, had also wundertaken several City
Improvement/ Sports Infrastructure projects for the Games, from its
own Plan funds.

12 major stadia, such as Jawaharlal Nehru Stadium Complex,
Indira  Gandhi Stadium  Complex, Major  Dhyanchand Hockey
Stadium, S.P. Mukherjee Swimming Pool Complex, were completed
in good time and have won praise from all.

However, close to the date of commencement of the Games
there were instances of difficulties, with the final stages of
completion and Games readiness in the Games Village, and the
accidental collapse of a foot overbridge near the Jawaharlal Nehru
Stadium, that were, however, overcome well in time.

In view of reports regarding shortcomings in final completion
deadlines and various deficiencies, the Prime Minister reviewed the
preparations for the Games in a high level meeting held on 14"
August, 2010 with the members of the Group of Ministers set up for
overseeing CWG, 2010. Several key decisions were taken, including
close monitoring at the level of Cabinet Secretary, who would liaise
with Group of Ministers to ensure effective coordination amongst all
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agencies. All  pending works would be expeditiously completed
through time bound action plans and carry out a quality audit of
the completed facilities. Finally all the concerned Ministries and

agencies were asked to .conduct thorough investigations into all
complaints that had been received, and, those found guilty, should
face severe and exemplary punishment.

Madam, the government is well aware that a number
of concerns have been raised regarding CWG, 2010. These include,

(1) allegations of corruption in the conduct of the Games,
misappropriation of funds, mismanagement, wasteful expenditure
and wrongdoing related to the Games,

(11) delay in completion of sports and city infrastructure projects,

(111) defects in quality of construction, poor site management
and escalation of costs, and

(iv) accidents during the construction of CWG related projects; and

(v)  steps taken by the Govt. to punish the guilty,

During the Monsoon Session of Parliament, the Government
had assured the House that irregularities will be enquired into and
the guilty punished.

A High Level Committee (HLC) headed by Shri V.K. Shunglu
has been constituted on 25.10.2010. It is to submit its report in
three months.

It is expected to go into:

(1) the role and responsibilities of the signatories to the Host City
Contract and the overall implications of the obligations entered into
through the Host City Contract;

(i1) the planning and execution of development projects related to the
Games, and, contracts for service delivery, with reference to time,
cost and quality;

(111) the 1ssues relating to the effectiveness of the organizational
structure and governance for organization, preparation and conduct
of the Games at all levels, including the Organizing Committee
and its Key Functional Areas;

(iv) examination of weaknesses in management, alleged misappropriation,
irregularities, wasteful expenditure and wrongdoing in the
conduct of the Games, and, recommending action on the same;
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(v) the issues relating to financing the Games, including estimates of
revenue and expenditure;

(vi) the issues concerning coordination between various agencies
involved in the development of infrastructure and conduct of the
Games;

(vii) the role of international/national advisors/consultants/ officials of
Organizing Committee in the conduct of the Games;

(viii) the overall impact of the Games including legacy for city
infrastructure, sports infrastructure and sports development;

(ix) the lessons learnt for the future, on each of the above, including
establishment of a mechanism for laying down timeframes and
effective monitoring, creation of a legally sustainable framework for
hosting similar international sporting events, appropriate financial
management and internal audit, media interaction and
communication etc.;

At the same time, the Comptroller & Auditor General of India
has started auditing all Games related projects and the expenditure
of the OC. It plans to complete this exercise within three months
and present a draft report by the first week of January, 2011, The
Central Vigilance Commission (CVO) 1S examining various
complaints received regarding the Games. Other agencies such as
the Central Bureau of Investigation, Enforcement Directorate and
Income Tax authorities are investigating alleged irregularities.

As would be evident, we have taken several steps to address
the concerns. [ reiterate that all irregularities will be examined and
the guilty will not be spared. I would like to assure this august
House that we will carefully take on board the recommendations of
the Shunglu Committee, the CAG, the CVC etc. before agreeing to
host similar international sporting events.

I seek the support of this august House for these measures.

... (Interruptions)
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12.04 hrs.

ELECTION TO COMMITTEE
Coconut Development Board

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Madam, on behalf of Shri
Sharad Pawar, I beg to move:

“That in pursuance of clause ( e ) of sub-section (4) of section 4 of the
Coconut Development Board Act, 1979 read with clause (i & 1i) of sub-
rule (1) of rule 4 of the Coconut Development Board Rules, 1981, the
members of this House do proceed to elect, in such manner as the Speaker
may direct, two members from amongst themselves to serve as members
of the Coconut Development Board, subject to the other provisions of the
said Act and the rules made thereunder.”

MADAM CHAIRMAN: The question is:

“That in pursuance of clause ( e ) of sub-section (4) of section 4 of the Coconut
Development Board Act, 1979 read with clause (i & ii) of sub-rule (1) of rule 4
of the Coconut Development Board Rules, 1981, the members of this House do
proceed to elect, in such manner as the Speaker may direct, two members from
amongst themselves to serve as members of the Coconut Development Board,
subject to the other provisions of the said Act and the rules made thereunder.”

The motion was adopted.

... (Interruptions)
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12.04' hrs.
MOTION RE: TWENTY-SECOND REPORT OF
BUSINESS ADVISORY COMMITTEE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER

RESOURCES (SHRI PAWAN KUMAR BANSAL): I beg to move:

“That this House do agree with the Twenty-second Report of the Business
Advisory Committee presented to the House on 15" November, 2010,
excluding item at Para No.3 of the Report, since disposed of by the
House.”

MADAM CHAIRMAN: The question is:

“That this House do agree with the Twenty-second Report of the Business
Advisory Committee presented to the House on 15" November, 2010,
excluding item at Para No.3 of the Report, since disposed of by the
House.”

The motion was adopted.E

... (Interruptions)
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12.0S hrs.
MATTERS UNDER RULE 377"
MADAM CHAIRMAN (DR. GIRIJA VYAS): Hon. Members, the Matters under Rule
377 shall be laid on the Table of the House. Hon. Members may send slips immediately
at the Table of the House as per the practice.
... (Interruptions)

(i) Need to provide funds under Central Road Fund for repair and
reconstruction of various stretches on National Highway No. 7 in
Nagarkurnool Parliamentary Constituency, Andhra Pradesh

DR. MANDA JAGANNATH (NAGARKURNOOL): The Government of Andhra
Pradesh had sent proposals for the sanction of works under Central Road Fund in the
Mahaboobnagar District of Andhra Pradesh. The following roads in my Parliamentary
Constituency of Nagarkurnool got damaged during the floods of October, 2009 and also
during the recent rains.
(1) Road from NH-7 to Alampoor Cross Roads to Raichur — it is an inter-
State Road and connects the world famous Temple - Jogulamba-
Balabrahmaswara Temple which is pilgrim place of Shakti Mata
Jogulamba.
(2) Road from NH-7 Pebbair to Kollapoor, Mahaboobnagar District, Andhra
Pradesh.
(3) Road from NH-7- Boothpoor to Achampet, Mahaboobnagar district via
Nagarkurnool.
For the NH-7, Pebbair to Kollapoor only Rs. 2 crores were sanctioned earlier. All
these roads got damaged during the floods of October, 2009 and many accidents are
taking place on these roads. I request through you Madam, the Minister for Road

Transport and Highways to allocate more funds for the reconstruction of the above

* Treated as laid on the Table
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roads under Central Road Fund so as to complete the roads as early as possible.

(ii) Need to pay legitimate price for the land acquired for solid waste
management project and infrastructure development undertaken by NBCC
in Pandori Mehatma Village Hoshiarpur Parliamentary Constituency and
make it operational

SHRIMATI SANTOSH CHOWDHARY (HOSHIARPUR): The solid waste
management project at Pandori Mehatma Village in Sham Chaurasi Vidhan Sabha
which falls in my Hoshiarpur Parliamentary Constituency is lying idle even after three
years of the completion of project. The National Building Construction Co-operation
had set up the infrastructure at a cost of
Rs. 2.12 crore and handed it over to Municipal body of Sham Chaurasi Alawalpur and
Adampur but neither the land has been transferred to civic bodies nor the legitimate
price was given to the Pandori Panchayat. The machines fitted in the building are
rusting. The electricity has been disconnected. Vermiculture component of the scheme
has also been a non-starter. I request the Government through you Madam to take

suitable steps to make the project functional.
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(iii) Need to send a central team of medical experts to find out causes of
prevalence of sickle cell anaemia disease among tribal people in Wayanad
district, Kerala

SHRI M.I. SHANAVAS (WAYANAD): Wayanad district is one of the most backward
districts in the country with a significant tribal inhabitation. The rise in terminal
diseases such as sickle cell anaemia amongst tribals in Wayanad district is alarming and
affecting tribals at large. Problem of malnutrition among pregnant and lactating women,
growing incidence of sickness in children and infant mortality rates are also on the rise
here.

I would urge the Central Government to send a team of medical experts to look
into the issue immediately and initiate all possible measures under the centrally

sponsored health care schemes immediately.
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(iv)  Need to ensure proper utilization of funds under Background Region Grant
Fund and check their diversion to other schemes in Madhya Pradesh

3t TR R sWee (EFMg): dohds A9 Ui B URd WRDHR Bl U Hg@yul Aol gl
RHR R 6 AT & A19H 4 DS 3ol 9 FHT fqhr &1 g a9 &1 S AT UHaed
wWHd 8 @ 916 fa fad a9 § Ia 1o 8 3fded I ARhR & Ared | Ryl # 9 foman
ST 21 fhg, Ao uew # fad a¥ 2010-11 G M A Rrar 7 IR o T g8 § 4B
HRBR 1 39 190 TG IR 19T WHR DI ORI IR & 2] 9Rd DR gRT By IR F&F Yo
WHR B I8 F5g @ I 5 o1 g& € 5 =i Aol & Aevel # $Is haed 7
S SR 7 & s W U 3fEed Bl Bl o=y Ao H =y fhar S|

W g ARBR U IR & (b 98 I8 YATad o & a7 yow & fUos il & Ao
2 SWIad B & ded Sl AR FRId @1 15 8, S9P! ITANET 7 el § fJdm drf 3 8 8k

AT & ST Wigd 11T B AT 3= WA 8g g&HTd A 81|

(v) Need to ensure adequate supply of LPG in Idukki Parliamentary
Constituency, Kerala

SHRI P.T. THOMAS (IDUKKI): There is severe shortage of LPG cylinder supply in
my Parliamentary constituency, Idukki in Kerala. Consumers of entire Idukki district
and Muvattupuzha, Kothamangalm areas are suffering due to delay in delivery.
Presently consumers have to wait for more than sixty days to get the refill delivery of
LPG cylinders. There are fifteen gas agencies in my parliamentary constituency and all
of them are not getting sufficient supply. I request the Central Government to direct the
concerned department to take immediate measures for proper supply of LPG cylinders

to clear the backlog and meet the monthly demand.

(vi) Need to provide alternate passage to pedestrian traffic due to closure of
VIP Gate at Chandrapura Dhanbad and reopen Phusro Railway crossing in
Jharkhand
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2 Wz AR qvsa (AREE): P 2010 ¥ gvaTe loag0dio e, Tw5YRT Yerd altse W ATl
DI YA IR PR WHUR DI Y: =M B D Gae H A ™ 377 & @eAH q [SwT T,
R &% 27.10.2010 & TRBR & IR A AR AT & b FGRE R &M SROT I 39 WA W
arEl ud dlosmsodio Jagrei &I @8 wx faar w8, S b dAi W 2| BIABEI/FES] WehH
H |C &F H UIHT P FawI g, I8 AN IP 48 76l gs, g9918 H L8 . I & Hdg H Yo
DI AR [T ¥ I JReT AEe ga1 iR 39 WY W YA gN @I g qied drarel &
AR TR H ¢ WA & HRO AT BT B aTelt Gt & { & & fog Isfers
T Afde B S JAT W & HIR A S FHUR 9 fhar 71 2, 98 d.sey €. 3R $4divd,
WAL SR ALAALTS DY ST dTell DIl ob I 21 AT W AT GALT 8 AAUR Bl debfele
=T B MM |

3T: ARHR AT JAGT DI YT FEIAd B & (oY HSel Yaed & 07 Pl Y: FHE AR

YUTdT HeH IS Bl B Hy|
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(vii) Need for conversion of Jhansi-Chhatarpur Section of National Highway No.
75 covering Khajuraho, Panna, Satna, Rewa into a four-lane Express
Highway

it IR AR (S wTE): TSRS Ud ARSI WIS B G F HIB] Hewd @1 Tl WIF 8, @i
W I8 IS AT § X I A GHST BT AW o AAT T8 W I §| THD WA T WA I8 Al
W T WR R W At wiedi @1 ft gum dtel ®IM 2l iRl Sel aifife ud g
A @1 gfte A Ul Ugd™ &l &, d8l WoRIel &1 UG AR Hfak gd &l & gite F a8l
& it iR -l wiedl @1 I-arR oM & oy anafifa &xa ©, g eiavisgy 7ew & g
A1 71 foraTT faer gorm 2, S9H 3l oiR 1 980 o R Bl MMaeIDhT 2

feeell & gars Aareil & AfaRed a9 gR1 WY & facel vd 3RT 4 3], 3RSI, BavgR B
B BBl AT H eIl WoRIE! 31 &1 Sl ¥ BRYR IS AWM 75 8, fhg 39 A W) qgd
TS WRAT H gTEAl BT SAEEHEA BT & 3 qH AP TSy ISERT Bl §Y T GESI Bl
AT <l & &1 39 AT R el wied B qeral oF Bl g § Fed A Bl AR AW B
DI AT I FHIT | BT S @ B

3d: s ARBR W IRY ¢ [ RN § SRR, WORIE], T, Fal, Il AR W BR o
TR BI5d A1 & IIqAd GSP a1 BT Bridre! e ®Rae b FednT dr|
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(viii) Need to construct Railway Over Bridges at level crossings in Chandauli
Town Area and at Matkutta on Alinagar-Sakaldeeha railway line in Uttar
Pradesh

A WA (T<Iel): U S FIH TS AT IR IS $ SIS dalell # YRMET AEEY BT GE
TSI Ve AT oA H R g, o8l ¥ 9w & Ui a9 & (= Wl & forg &8 verd

ATgH SUE & AW AR W BRIl gl R Yo sl (ERRE-e], JIeRRE-aRIvET,

TTAARII-FSTR-ZAEETg Q8 Vel olfse el HaRI-T-glas] J8d X algd) & dold S
Talell H3 AT H d¢ ST g1 89 Xol oSl R FaRy MiSAT iR ATESA & HIRY AR B
Bl Bl W AMENTHA B & BRUT SMUS H AEAYUl X BIeH BB A9 qb da W& o, (oD
HRUT THE YAd BIChHl & FSHI W TSI AT BT =1 STH T AT g1 SHUS aIiidl DI T ST
H SM G Yld BICH §8 B & DRU BB BISTs Bl ol IS DI SRYAT g H HI HIwl
HISATS BT 2] 3A & & AT & dIGHINAT DI W ATITAT Uga H W BB W IS
TSl B, O S8 gdhed e § F9T | T Ugd W AT e < & |y & =g e |
argfae g 2l

SIS Falell Bl YRATSI T GRAT Twarell § fRIq 8, S8l A JIeRRE-TIT-8as] dat

XAd ATgT PRATAT & draidrd I oIl 81 A8T W UHHAA Ye1d BIedh & Sl FUHie q9d A Hel-
Hel d% 48 WEdl B, ATS-oS WY & (oY gotar &, Frad J8f el Je=ared R SM a1 d$dhl )

qredl &1 T AR o IBdl B, NI, B1F, AN, §ER Afed, diehRI, 3H STl Ife &S gl

TH B W &l HF T TH YAd BIedh Gald A Sedl-oledl BIedh IR B H 34 d% PHs Al
DI S ST gDl ol FE BT §9 Neld oAlsAl W AT Al TR-Abhereisl AN & APl Neld

BTch DI g, S8l Nold HIch §¢ Nadl &, Ty 18l &I oIl HhdN 9T SH ol 84T 2l

3 39 cich #Ed & JAfdera-ld fIva W Wed &1 &M P B gY A HRA DR U

SIS galell & HATe dwlell & Neld Hich & W W JAT Al TR-FhereIgl AN @ Aeeel
YT BIed W UH-Udh 3R 95T T FHI0T R S D1 AT Rl gl
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(ix) Need to provide stoppage to Swaran Shatabdi Express at Tundla Junction
in Uttar Pradesh

st AR ST (GagqR WE): WA el AU fIenel ead F A 3R AT b1 aRas
FR qTell T FAEH & W § WRA B 3NId fmm # id weaynt yfiet &1 fFdeT st 2
O &3l & Yo @ glaen 98§, 98 & AN AR Yo gfaansit @ @i s wem @ s ©
gl

S P H ool ¥ oRaws; gor drell WUl wrdTesl GaAud (31U-ST3H) Bl Cedll SiaR WR
T Bl W WHI W AN B O G gl 39 TG W By SHual & FqAl bl glaer e
AT | el Sa= oS S THIY 8] IS TUSSAT TR I o T TexId bR [l 1l & a1 uied
P gfee A 1 I8 FeH AW © IR Nold B M |l A q@il qAT WM ARTRST BT H
gfaen et wa|

W e 2 b Yol HAT W AMRGT 9 Sl o 41 © et GhRIHD
heH IO U USAl S UR XU WISl YN 1 BENId Jffderd B @ oy srawad

HTRIATE! BN
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(x) Need to undertake mass production and deployment of the drone,
RUSTOM, the Medium Altitude Long Endurance Unmanned Aerial
Vehicle in the country

SHRI KAUSHALENDRA KUMAR (NALANDA): In order to strengthen the internal
and national security the deployment of ‘RUSTOM’, the Medium Altitude Long
Endurance Unmanned Aerial Vehicle (UAV) being developed by the Aeronautical
Development Establishment — a Defence Research and Development Organisation
(DRDO) lab may be considered by the Central Government at the earliest.

The drone RUSTOM can fly upto a height of 25,000 ft. and can have capacity of
flying for 12 to 15 hours. With proper payload of multiple observation equipment, it
can keep a hawk eye of 360 degrees on a very big area besides road, and take constant
pictures of them.

It can help early detection of a major road accident, flash floods, jungle fires and
droughts in nearby areas under its observation.

I, therefore, urge upon the Government to take necessary steps for the large scale

production of the drone ‘RUSTOM’ and its early deployment in the country.
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(xi) Need to check the recurring incidents of ill treatment meted out to Indian
fishermen near the shores of Nagapattinam by Sri Lankan Army

SHRI A.K.S. VIJAYAN (NAGAPATTINAM): I have brought to the notice of the
Union Government many a times about the incidents pertaining to the often-repeated
violent attacks against the Indian fishermen in our own waters between the South-East
Coast of our country and the Island Nation of Sri Lanka, especially near the shores of
Nagapattinam constituency but the ill-treatment by the armed forces of Sri Lanka meted
out to our poor Tamil Fishermen goes on unabated.

In all these years several fishermen have lost their lives, hundreds of them have
been grievously injured and thousands of fishermen have lost their catchments and
fishing tools and equipments thereby seriously hampering their livelihood. The
disenchantment in the minds of the Tamil fishermen that the problems have surmounted
which needs to be addressed at the earliest. The problem is due to our giving away the
Katchativu Islet resulting in the overlapping of maritime boundaries the accidental
unintentional straying of our fishermen in to the international waters occur. Due to this,
heavy blow to our hapless fishermen recurs. Both our Navy and Coast guard could not
help save our poor Indian fishermen. The Chief Minister of Tamil Nadu has also written
about this to the Prime Minister. It is still reported that the presence of some third
country’s armed forces are observed near Katchativu. Hence, I urge upon the Prime
Minister to evolve a co-ordinated mechanism to help save the lives and livelihood of

our Indian fishermen from Tamil Nadu.
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(xii) Need to withdraw the draft Coastal Regulation Zone Notification 2010
keeping in view the welfare of the fishing communities of the country

SHRI PRABODH PANDA (MIDNAPORE): The right to livelihood of the fishing
community and other coastal poor communities along with the coastal ecology and
marine reserves had come under great threat following the Draft Coastal Regulation
Zone (CRZ) Notification, 2010.

In the name of strengthening the CRZ Notification 1991 the draft actually aims to
dilute it with heavy blow to the rights of livelihood of the traditional and artisan fishing
people and poor coastal communities.

The CRZ Notification 1991 protected the various sensitive coastal eco-system
and those which were declared as ‘No Development Zone’. It also protected the fishing
and allied fish workers settlements upto the distance of 500 metres. It conferred rights
to livelihood to fishermen and fishermen community residing in the ‘No Development
Zone’ along with the fishing related activities.

But the Draft CRZ 2010 aims to do away with earlier provisions leaving those
people at the mercy of uncertainties. The new draft also aims to legalise already
rejected CMZ Notifications of 2007 and 2008.

Due to CRZ Notification of 2010 lakhs of fishermen are facing acute problem
particularly in Jadha, New Jaldha, Digha, Shankarpur, Junput and other areas of Pashim
Medinipur district of West Bengal among others of the country.

I, therefore, urge upon the Hon’ble Minister of Environment and Forest to
withdraw the Draft CRZ Notification 2010 entirely to save the poor fishing

communities of the country.
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(xiii) Need to provide a manned railway crossing for movement of pedestrian and
vehicular traffic at Saeen village between Pipraha and Nariyan railway
stations on Mujaffarpur-Motihari section in Bihar

ST, Ygae we R (demelt): fIeR 5w & JoOrehRgR RTel=nid JorrhRyR-Adient Yol argd
fUuRTEr &R ARA TeHl & dra WIS M H ¥l g1 & R UR S & oY b THS B AT
Tgt @ M A BB S SIS 2] i g8 W QM IR | WS I g © offdhd Yol oS &
BHROT 3T S H BISATS BT 21 3(d: T © b T8 W g FHUR (A a9 foar S|

(xiv) Need to provide stoppages to Guruvayur Express (Train No. 6127/28) and
Kanyakumari Express (Train No. 2633/34) at Ichengadu in Chidambaram
Parliamentary Constituency, Tamil Nadu

SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM):In my  constituency,
Chidambaram, Tamil Nadu, there is a railway Station namely ICHENGADU near
Tiruchi (ICG in TPJ division) which is surrounded by developed Industrial units viz.,
Madras Cements, India Cements, Ambika Sugars and many other major Industries.

Ichengadu is not only surrounded by Industrial units, but also major Educational
Institutions. A large number of people are using this station. It also generates about 50
crores of revenue for the Railways by way of goods transactions.

At present only local trains have stoppage at Ichengadu station. But the Trains
viz., Guruvayur Express (6127/6128) and Kanyakumari Express (2633/2634) which
pass via Ichengadu station have no stoppage.

I request the Hon’ble minister of Railways through you, Madam, to consider
stoppages of these two trains i.e. Guruvayur Express (6127/6128) and Kanyakumari
Express (2633/2634) at Ichengadu.

... (Interruptions)
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MADAM CHAIRMAN: The House stands adjourned to meet again on Thursday, the
18" November, 2010 at 11.00 a.m.
12.06 hrs.
The Lok Sabha then adjourned till Eleven of the Clock
OEhursday, November 18, 2010/Kartika 27, 1932 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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